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Order

Petition mentioned. We have heard td. Counset for the panies at some tength,

2. Ld. Counsel for the Petitloner, Mr. Ashish Agga at, has apptied for impteadment
of M/s Oubai Aviatton Corporatton, (having thetr head offi€e at Dubai Intemational
Airpon Terminal No. 2, P.O. Box 353, Dubai, United A€b Emirates) as a parw -
Respondent No. 13. As per request of Mr. Aggalwat M/s Dubai Aviation CoDoration ls
implead€d as a party as Respondent No, 13. Notice b€ issued to the added oatv for

-t".
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3,1 Ld, Councel for Respondents No. 1 to 4 sEtss tllat he may be gi'/€n ten days
tne b ffle repv. Let the r€ply be filed wlu n ten days w'th a copy in advan€e to th€
cdnsd for ttE PeutiorEr.

4r Ld, Consd for Respondents No. 1-{ further states that status quo wjth regad
to dE shadddlru as it ltands bday and the asseb of dle co.npany siall be
mlnbln€d fl tr nec date of heaing.

Ust on 22,8.2016.

il|fi,il-
(crrEF lrsrrcE r{.r.r. r(,l.r R)

(sK T4oMPAIM)

PRESTDEXT

EI''IBER Cr)


